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CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH

OA No•766/2000

New Delhij this the 6th day of the July, 2001

HON'BLE MR. M.P.SINGH, MEMBER (A)

L. Smt. Jal Dai,

widow of Late Mahendra Singh,
(demised Security Guard of All India Radio,
Agra),
Permanent Addressr

Village Ram Nagar, Post : Kola,
i TTT^
V Ur 7District; AGRA (UP^

2. Shiv Ram Singh,
S/o Late Mahindra Singh,
Permanent Address:

Village Ram Nagar, Post : Kola,
District: AGRA (UP)

(By Advocate: Sliri D.N. Sharma)

VERSUS

Applicants

1. Union of India,
(Through : The Secretary to the Govt. of India),
Ministry of Information & Broadcasting,
Prasar Bharti Board, Shastri Bhawan,
New Delhi-110001.

2 . The Director General,
All India Radio/Prasar Bharti,
Akashvani Bhawan, Parliament Street,

3. The Station Director,

All India Radio/Prasar Bharti,
Vidhan Sabha Marg, Lucknow (U.P.).

4. The Statioin Director,
All India Radio/ Prasar Bharti,
AOTJA /TT 1~k ^

\ \J * C 9 / .

... Respondents
(By Advocate: Shri N.K. Aggarwal)

ORDER (ORAl)

The applicants has filed this OA under Section 19

of the Administrative Tribunals Act, 1BS5 seeking

directions to the respondents to consider the applicant

No.2 for appointment on compassionate grounds to the

post of Lower Division Clerk in accordance with the

instructions dated 9.10.1998.
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applicants are widow and son respectively of late

Maliindra Singh, who died on 21.S.1SS9 while working as

Secuurity Guard in All India Radio, hereinafter called

'AIR'. The applicant No.1 submitted application to

Respondent No.4 i.e., the Station Director, AIR, Agra,

aeeKiiis compassionate appointment of son (Applicant

No.2) of the deceased. The applicant No.2 has not been

given an appointment by the respondents. Aggrieved by

this, the applicants have filed this OA seeking the

aforesaid relief.

3. Respondents in their reply have stated that

the appointment on compassionate ground cannot be

claimed as a matter of right. ■ According to them, the

appointment on compassionate ground depends on various

xciCborti vizj. (i) financial position of the family of

the deceased Govt. servant. (ii) fulfilling the

eligibility conditions prescribed for the post and (iii)

aVaiXau 1X1 of a vacancy in the prescribed 5% g^uota in

c  or Group 'B' post agaijist which suchGroup ' '

appointment is sought. Further, keeping in view the

instructions contained in letter dated 3.12.1993, the

appointment on compassionate grounds may be recomiuended

only in really deserving cases provided that there is a

vacancy available within the 5% DR Quota. They have

also stated that the applicant No.2 was considered

symiiathe11 calX.y within the prescribed Quoua in une xiraxie

of LDG. But because of the non-availability of the

vacancy, it is not possible to appoint the applicant

No.2 immediately.
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5. Duriiig the course of the ax guniexxt, the learned

counsel for the respondents produced a copy of the

l-o-o— j_j 3 -ID o n rir\r\ /_ — l , , 3 ,j\ a-, —~.-
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appointment on compassionate ground has been considered

syiTipathe11 cally by the respondents and the name of the

applicant No.2 has been placed at SI. No.10 in the

wcixLxxlg xxau xux' alJjxu xxx loXiiexi u ou uxit; iJuau ux XjxJo uxx

comp'asslonate grounds as.ijer the recruitment rules" in

resixec't of the vacancies under 5/o quoi

They hcxve also stated that applicant No.2's appoj.ntment

uu biit? putou ui j-jj^U tjcLliiiuu uti uuliS iue j/tJu. uUl, ui. uui-ii cilia

no oV6r —— rj-dliig bGiiofit for sucli tui Rppointiuent can bG

Gxtsndsd to biiu ill an3~ cmcuiristancGS. TliuSj uhg

tipfpj-.xcB.nt No * 2 Ims airoady boon considGrsd and Ins naiuG

h.ti5 been plticed in tlie waxting list for aiypointnierit in
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the Grade of LB.C on compassiunaxe grounus. xxe "wixx oe

appointed to that ixost as and "vvhen his turn arises.

6. By assurance of aforesaid order dated

"ID n onrvA j. r\ \ -i ~ ~ ^ .i. ^ ̂  ̂ ^
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X1 i f I' Li C t lI O 11 S . According j the OA IS ulsmisseu a^

(M.P.SINGH)
MEMBER (A)
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